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JUDGEMENT (ORAL)

, Ths learned proxy counsel for the respondents

placed on record an'order dated 30,7,1991, issued by

the respondents, sanctioning -a house building advance,

of Rs, 40,000, to the applicant:, as adaissible to him,

in accordance with the Rules. Since the advance in

question has been sanctioned to the applicant, the

learned proxy counsel for the respondents stated that

there is, no more any necessity to file counter on

behalf of the respondents.-

• The learned counsel for the applicant, by

. .referring .to an earlier order dated 2,1,1990 {A-5 -to

stated that earlier' tiie respondents had



cossaunicated that an advance of R3,55,500/-

acount was adaisslble to the applicant, and now, they

have curtailed the asount of 8s, 40,000 sijithout

Indicating any reasons for the saae. To this, the

learned proxy counsel for the respondents stated that

the aiaoufit earlier Goaaunicated, as per A-5, included

the prospective aaoiint of interest which the applicant

was supposed to pay on the amount of house building

advance, to which he was entitled as per Rules, and

the satae was not considered necessary, to be saentioned

or coaiBunicated to the applicant separately, in the

order- dated 30.7.1991. The learned counsel for the

applicant further insists that keeping in view the

escalated cost of construction, we aay direct the

respondents to sanction an advance of Rs,55,500/-, as

earlier coamunicated by the respondents themselves, as

per A-5. However, after carefully considering the
/

position, and keeping in view that the House Building

Rules are quite cosplex ones, and the respondents had, ,

after considering all the attendant circumstances of

the applicant^ revised and sanctioned afresh, the

amount of Rs.40,000/-, as-cosaunicated by their order

dated 30.7,1991, we are not inclined to give any

direction to tVse respondents, as prayed for, by the

learned counsel for.the applicant. However, in, case

the applicant so feels aggrieved, after keept«g hiHS«i|

abreast of the relevant Rules on the subject, he aiay

represent to the respondents, through proper channel,

upon which the respondents aay reconsider, if they can

increase this aosount to any reasonable extent, in

accordance with the Rules.
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yxfeh thq above, the 0,A, is disposed.of, with

no order as to costs.
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